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V. NALLASENAPATFry
Member (Technical)

NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI
CP No. 1065,4&BP/2017

11. Therefore, the claim of interest @24% made by the Petitioner, thus, not

being supported by the documents filed by the Petitioner hereiry this Petition

is hereby dismissed with liberty to the petitioner to proceed further, if any

legal recourse is open to the Petitioner.

B. S. V. PRAKASH KUMAR
Member fludicial)
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